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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Leglslatlve

Assembly on 8" March, 2018.

(RE

J. 1

L. A. BILL No. 1 of 2018

BILL FURTHER TO AMEND THE ANDHRA PRADESH POLICE
FORMS) ACT, 2014.

Beit enacted by the Legislature of the State of Andhra Pradesh in

the|Sixty-Ninth Year of the Republic of India, as follows :-

(1) This Act may be called the Andhra Pradesh Police Cai“ﬂgg;g;em::f
(Reforms) (Amendment) Act, 2018. '

(2)  Itshall shall be deemed to have come into force with efféct
on and from the 26" December, 2017.

In the Andhra Pradesh Police (Reforms) Act, 2014 (here-  Amendment of

long title (Act

inafter referred to as the principal Act), for the !ong title, the  No g of 2014)
following shall be substituted, namely -

‘AN ACT TO PROVIDE FOR SELECTION AND
'APPOINTMENT OF DIRECTOR GENERAL OF POLICE
(HEAD OF POLICE FORCE) AND MATTERS
CONNECTED THEREWITH OR INCIDENTAL THERETO ",

80/18 F1 SR [1]



2. ; ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

: Amendment of a8 - In the Principal Act, in section 3, for sub-sections (1) and (2),
SHClORS o the following shall be substituted, namely -

“(1) The Director General of Police (Head Of Police
Force) shall be selected by the State Government from
amongst officers of the Indian Police Service in the rank of
Director General of Police on the basis of their length of
service, very good history of service, professional knowledge
and ability to lead Police Force in the State.

et ' (2) The Director General of Police (Head Of Police

No. 61 of 1951. Force) appointed under sub-section (1) shall have a tenure in
accordance with the rules made under the All India Services
Act, 1951.”. ;

Repeal of 4 The Andhra Pradesh Police (Reforms) (Amendment)

Ordinance : : 7

No. 4 0f 2017, Ordinance, 2017 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

The Supreme Court of India in its Judgement in Prakash Singh Vs. Union of india
2006) 8 SCC 1] directed that every State should enact a new Police Act and also gave
djrections to the State Governmenton the following issues till a new legislation is enacted,
- ngmely :-

—
—

1. State Security Commission

2. Selectionand minimum tenure of Director General of Police

3. Minimum tenure of Inspector General of Police and other officers.

4. Separation of investigation. '

5. Police Establishment Board.

6. Police Corhblaints Authority.

£ In order to comply with the directions of the Hon’blé Supreme Court, the -

Legislature of Andhra Pradesh have enacted a law in respect of Police Reforms, the Andhra -
Pradesh Police (Reforms) Act, 2014. Sub-section (1) of section 3 of the above Act, provides
that the Government shall appoint Director General of Police (Head of Police Force) from
amongst the three senior most police officers of the Department empanelled by the Union
Public Service Commission having regard to length of service, very good record and range
of experience for heading the police force. Sub-section (2) provides that the Director
General of Police shall hold the post for a minimum period of two years, irrespective of the
date of his retirement on attaining the age of superannuation. '

3. The Supreme Court in Citizens for Justice and Peace and State of Gujarat
(W.P.(C) No. 219 of 2016 dated : 13-01-2009) held that an appointment of Government
servant in the prerogative of the particular Government, particularly, when it is a sensitive
oppointment of General of Police. '

4, Itis decided to select the Director General of Police (Head of Police Force) by
the State Government from among the officers of the Director General of Police. The
Director General of Police shall have tenure in accordance with the rules made under the Al
India Services Act, 1951. Itis, decided to amend the Andhra Pradesh Police (Reforms) Act,
2014 suitably. :

5.-  Asthe Legislature of the State is not then in session having been prorogued
and it has been decided to give effect to the above decision immediately, the Andhra Pradesh
Pqlice (Reforms) (Amendment) Ordinance, 2017 (Andhra Pradesh Ordinance 4 of 2017)
was promulgated by the Governor on the 25t December, 2017.

6. The Bill replaces the above Ordinance to give effect to the above decision.

NARA CHANDRA BABU NAIDU,
Chief Minister.
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MEMORANDUM _UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE AN

DHRA PRADESH LEGISLATIVE ASSEMBLY.
: ‘

The Andhra Pradesh Police
the Legislature of the State, ma
200 of the Constitution of India.

(Reforms) (Améndment) Bill, 2018, after it is passed by -
y be submitted to the Governor for his assent under article

NARA CHANDRA BABU NAIDU,
CHIEF MINISTER.

M. VIJAYA RAJU,
Secretary to State Legislature (Le).
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